IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. OF 2019
(D. NO. 12958/2019)
USHA HOLDINGS LL.C. & ANR. Appellant(s)
VERSUS
FRANCORP ADVISORS PVT. LTD. Respondent(s)
ORDER

Heard the learned Senior Counsel appearing for the appellant.

Delay condoned.

We do not find any reason to interfere with the impugned order
dated 30.11.2018 passed by the National Company Law Appellate
Tribunal, New Delhi.

Accordingly, the appeal is dismissed.

(VINEET SARAN)
New Delhi;
April 29, 2019.
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ITEM NO.17 COURT NO.5 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 12958/2019
(Arising out of impugned final judgment and order dated 30-11-2018
in CAAT No. 44/2018 passed by the National Company Law Appellate
Tribunal)
USHA HOLDINGS LL.C. & ANR. Appellant(s)
VERSUS
FRANCORP ADVISORS PVT. LTD. Respondent(s)

(FOR ADMISSION and I.R. and IA No.61570/2019-CONDONATION OF DELAY
IN FILING)

Date : 29-04-2019 This appeal was called on for hearing today.
CORAM
HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
HON'BLE MR. JUSTICE VINEET SARAN
For Petitioner(s) Mr. Sidharth Bhatnagar, Sr. Adv.
Mr. Utsav Trivedi, Adv.
Mr. Abhinay Sharma, Adv.
Mr. Rohit Sthalekar, AOR
For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Delay condoned.
The appeal is dismissed in terms of the signed order.
(R. NATARAJAN) (RENU DIWAN)

COURT MASTER (SH) ASSISTANT REGISTRAR
(Signed order is placed on the file)
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